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15.13 hrs.
ELECTION TO COMMITTEE

CENTRAL ADVISCRY COMMITTEE FOR THE
NatIONAL CADET CORPS,

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): On behalf of Shri Jag-
jivan Ram, I beg to move the follow-
ng:

“That in pursuance of Seclion 12
(1) of the National Cadet Corps
Act, 1948, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from armong themselves
to serve as members of the Central
Advisory Committee for the National
Cadet Corps for a term of one year
Ifrom the date of election, subject .to
the othter provisions of the said Act
and the Rules made thereunder.”

MR. DEPUTY-SPEAKER: The
question is:

“That in pursuance of Section 12
(1) of the National Cadet Corps Act,
1948, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two members
from among themselves to serve as
members of the Central Advisory
Committee for the National Cadet
Corps for a term of one year from
the date of election, subject to the
other provisions of the said Act and
the Rules made thereunder.”

The motion was adopted,

15.15 hrs.
MATTERS UNDER RULE 377

(i) REPORTED DISTRESS SALE OF WHEAT
BY FARMERS TO WHOLESALE TRADERS

SHRI SAMAR MUKHERJEE
(Howrah): Sir, as was the record yield
of sugar-cane the bumper wheat crop
in U.P. this season has proved to be
as counter productive to Zfarmers.
Farmers have been making distress
sale ot wheat to wholesale traders,
there bedng no adeqguate facilities 1o
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sell their produce to FCI State or co-
operative procurement agencies. Far-
merg have to undergo a harassing ex-
perience at the hands of FCI or the
State Government procurement agenta
many of whom are in league wilh local
traders. Their produce is under-graded
by the procuring agencies on various
pretexts. The farmers are forced to
turn to the traders, who oflen buy
their stocks at prices far below the
minimum support price. The whole-
salers then sell this wheat to the FCI
or the State agency after some clean-
ing. This is going on unabated. Even
the Agriculture Ministry official admit-
ted that the U.P. farmers were facing
a marketing problem.

I, therefore, urge upon the Govt. to
increase purchasing centre of FCI with
the screening facilities adequately and
persuade the State Govt. to develop
its Mandis adeqguately to cope with
the bumper crop. I also demand that
FCI or the State Govt. procurement
agency should purchase wheat and
other agricultural produce at weekly
village hats or mandis.

(ii) GROUND-NUT OIL IMPORTED BY
S.T.C. HAVING BECOME UNFIT FOR
HUMAN CONSUMPTION

T & ot frdiw w ot (Fradt) @ 3o
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frrn 7 gz 71 8,250 To TT FV
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(iii) MISBEHAVIOUR OF SCOOTER DRIVERS
IN DELHT AND UNHELPFUL ATTITUDE OF
THE POLICE

SHRI A. K. ROY (Dhanbad): I had
.a bitter experience at New Delhi sta-
tion today morning (Tuesday) when
I got down from the Rajdhani Express
and tried to get one scooter at the
stand to attend the Parliament in time.
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I found the scooter stand had turned
into a forum of free enterprise and the
drivers were openly bargaining and
choosing amongst the passengers and
I was denied any lift. I found also one
‘leader’ of the stand openly insulting
and demoralising passengers who dared
to point out some rules. Failing to get
a scooter in the ‘open market’ I app-
roached the police outpost there and
the person there instead of helping
ug started cross-examining us in a way
bordering misbehaving. At last when
I disclosed my identity one police offi-
cial who was on scooter suddenly
caught hold of one driver who kept
his scooter at the corner of the station
and not in the stand and asked him
to take me to my destination which
showed that the scarcity of convey-
ance in the station had been artificial-
ly created in connivance with the
police.

Being an M.P. I got this privilege
but most of the passengers are not for-
tunately M.Ps and so they were to
surrender helplessly to the mercy of the
taxi and scooter drivers. Delhi is the
capital of India where people from all
corners of the country and even from
abroad come and if at the very entry
they face a virtual lawlessness, inti-
midation and harassment, they would
go only with impression that Emer-
gency is the only answer to India’s
malady.

(iv) REPORTED STRIKE BY LAWYERS OF
Tis Hazarr CourTs, DELHI

st Wy Tww @R (FF0RT) ¢
IqTeTer W)LY, E wIT @ AR ®
TZ HAY  FT ETM HTFRT FA R
far @t g g

15 1, 1978 & qragaT
FIE & TF afr =T g gFTT wni
frdY A & T=g & qgreTE, A%
feett  gfem @aF @, 97vg T8t 9%
ITHT TG AT F INT GGF F Ao
Tdo Hlo q4T Fa-gFadve  qfaa &
IT & g gEag frar ok



